
47

thrw iftr irfan

(«fl l&o USEW) ;  (q=r)  31-3-

1977 mm? % 135 *TiJ

^̂ 5PT «T  I

(sr) sftr (n).  stffsra  ĝ nr 
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Resolution passed by Indian Meteoro­
logical Workshop Union Pone Branch 
opposing  the  Recommendations  of 

Ramanna Committee

2306.  SHRI R. K. MHALG1: Will the 

Minister of TOURISM AND  CIVIL 
AVIATION be pleased to state:

(a) whether Government have re­
ceived a copy of the resolution passed 
on 12th  September,  1977  by  the 
General Body of India Meteorological 
Workshop Union of Pune Branch op­

posing the recommendations of Ram­
anna Committee; and

(b) if so, what action have Govern­

ment taken or propose to take in re­
gard to the said resolution'

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI KJRUSIIO- 

TTAM KAUSHIK): (a) Yes Sir

(b)  The views of the Union will bo 

taken into account before Government 
decisions on the recommendations of 
Ramanna Committee are taken.

House Rent Allowance to Government 
Employees Working in Mizoram

2307.  DR. R ROTHUAMA: Will the 

Minister of FINANCE  be plensM to 

state:

(a) whether House Rent Allowance 
hove never been paid to the Govern­
ment  employees  working  in  the 
Mizoram Government  whereas  the 

same has been and is being paid to 
all  other  Government  Employees 

working in other States and Union 
territories;

(b) if so, the reasons for such dis­
crepancies with respect  to  Mizoram 

Government employees; and

(c) whether immediate steps  are 
proposed to be taken to restore their 
House Rent Allowance with retrospec­
tive effectr
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THE MINISTER OF FINANCE AND 

BANKING (SHRI H. M. PATEL): (a) 

to (c). The classification of cities for 
the payment of house rent allowance 
to the Central Government employees 
is made according to their population. 

Only cities which  have a minimum 

population of 50,000 and above as per 
the last decennial census are eligible 
for classification for  the payment of 

house rent allowance  to the emplo­

yees.  No house rent allowance is be­
ing paid to Central  Government em­

ployees working in Mizoram, as none 
of the cities in Mizoram qualifies for 

classification on this basis

House Rent  Allowance  to P & T 
Employees working in Ratnagiri City, 

Maharashtra

2308.  SHRI BAPUSAHED PARULE- 
KAR- Will the  Minister of FINANCE 

bo pleased to state:

(a) whether thc Third Pay  Com­

mission has recommended that house 
rent allowance may be sanctioned to 
the employees of Central Government 
working in costly cities  and  towns 
even though the population of such 

places is less than fifty thousand;

(b) whether Government are aware 
that the accommodation problem  in 
Ratnagiri City in Maharashtra is very 
acute and the living is very costly;

(c) whether Government propose to 
give house  rent  allowance  to P&T 
employees serving in Ratnagiri City in 

Maharashtra; and

(d) if so, when and if not the rea­
sons for the same?

THE MINISTER OF FINANCE AND 
REVENUE AND  BANKING  (SHRI 

H. M. PATEL):  (a) Regarding the

payment of House Rent Allowance to 
the Central Government employees, the 

Thirl Pay  Commission  had recom­
mended as follows:—

(f)  The Government should  take

houses on long lease and make resi­
dential accommodation available to

Us employees on payment of 10 per­
cent of their pay.

(ii)  Government  should lay down 

appropriate  rates  of  house  rent 

uliowance for  different cities and 
towns not on the criterion of popula­

tion but on the basis of the prevail­
ing levels of  rent.  Alternatively, 

notional rent for different types of 
accommodation meant for employees 
in specified pay  groups should be 

laid down for  different cities and 

towns.  The difference  between the 

actual rent paid and 10 per cent of 
the pa>  should be reimbursed pro­

vided the actual does not exceed the 
notional rent;  where  it does, the 

extent of reimbursement  will be 
limited to the difference between the 

notional rent and 10 per cent of the 
Pay.

(iii)  Till the Government is able 
to make  the  above  mentioned 

arrangements the rates  of  House 
Rent Allowance should be as follows:

Class of city/  Rate of House Rent 

t°wn Allowance (H.R.A.)

A, B-l and B-2 15 per cent of pay sub­

ject  to  a maximum 

amount of Rs. 400 as 

house rent allowance. 
7J per  cent  of  pay 

C Class  suhjeet tu a maximum

amount of Rs. 200 as 

house rent  allowance.

Government has decided  to accept 
the recommendation at (iii) above.

(b)  to (a).  Only cities which havo 

a minimum population of 50,000  as 
per the last decennial census are eligi­
ble for classification for the payment 

of house rent  allowance to the em­

ployees.  As per 1971 census, the popu­
lation of Ratnagiri  in Maharashtra 

State was 37,551 and as such it does 
not qualify for classification for pay­
ment of house rent allowance to the 

Central  Government  employees in­
cluding the P & T employees serving 
there.




